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PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
AMENDMENT BILL

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). Mr, Deputy-Speaker,  Sir,
I beg to movet:

“That the Bill to amend the Pub-
lic Premises (Eviclion of Unautho-
rised Occupants) Act, 1971, be taken
into consideration.”

The Public Premises (Eviction of
Unauthorised Occupants) Act, 1971,
wag enacted mainly ty provide for
speedy and summary eviction of un-
authoriseq occupantg from public pre-
mises. During the course of its ope-
ration, certaip difficulties were expe-
rienced which were sought to be re-
moved by an amendment Bil]l intro-
duced in the Rajya Sabha on 24-8-1976,
Simultaneously, a review wag under-
taken by the Government in respect
of the working of various provisions
of the Act. As a result o thig review,
a few more amendments, not covered
by the amendment Bill, were consi-

tMoveq with the recommendation of
the President.



